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O.A. Wo,1495/88 Oatsds 18.10.1993

Daryl D'Souza,
Hari Prakash. (
Lianal Dawzon & ^ Applicants
Pladan Singh Basnal i

Us,

Union of India through the S.ecretary, Railway
Board, f^ail Bhauan, Neuj Delhi & 18 otlners Respondents. .

Shri K»W<,R. Pillay counsel for the applicants.

Wone far the rssponden ts^ Priuata)
Shri H,K. Gangwani Counsel far official respondents,

CjORAPl

1« Hon'ble T'lr. Sharmsy Plember (3)

2, Hon'ble fir, B,K» Singh, Nsmber (A)

JUDGPIENT (£]RAL:i ^

(Delivered by Hon'ble Rr, G^P, Sharma, Member (3)

The applicants No.l to 3 named above are Head Cler!<s and

applicant Wo,4 is Sjenior Clark in the Dhansi Division of Central

Railway. They apprehend upsetting of their seniority in view of

the decision in the PNTI meetir^uilth the representatiWes . of v c:
Railway

them thB Watidnal/rfezdoor Union on 9th and 10th 3une 1988 whereby

it was decided on the representation by direct entrants to the

cadre of Senior Clerks that necessary action as per the minutes

on the items pertaining to the Departments nny please be taken

as early as possibleo Item 16 is rsgarding the senior clerks

in the Technical Departnrent appointed against direct rocruit'ment

quota. The applicants have prayed for grant of relief that the

the said deeision arrived at in the PBf''l moeting at the headquarters

level bs quashed with a further direction that the prornotees of

\
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i ' \p
six year^hsn direct recruitment quota was not filled sSnould have

their seniority determined by length of sxsxiKB continuous officiating

seruice, b;=A-;notice was isaj ed to the respondents and both official

arxJ private respondents contested the application. Shri H,K. Ganguani'

appeared on behalf of the officials respondents and none appeared

on behalf of the private respondents,

2, During the course of hearing it transpired that the reapondBnts

have not taken any positive action on the decision arrived at in the

PNM fleeting on gth and lOth Dune 1988 on item No. ,16 of the agenda

regarding senior clerks of the vromotee quota. The respondents have

^ • not is3J ed any orders depressing the seniority of ^the applicants and

as such the [.oresent application haabeen filed in anticifstion and

apprehension of a likely order affecting their service career,

3, ThelSaffiied counsel for the appliccnts says th^t he is

not injtauch with the applicants and wants to withdraw the application

with the liberty tosEsail the grieuences of the. applica'rjts after any

orders are passed depressing their seniority^ on.the decision of

the. PNPl meeting held on 9th and 10th Dune 1993,

4, In view of the facts and circumstances the application is

dismissed as withdrawn with the liberty to the applicants to assail

any grievance, if survives to them after any order is p?, seed depressing

their Seniority, on the decision of the PNW meeting of 9th/lOth '

Dune, 1988.

.Cost on parties.
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V p c

18.10,95


